GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 2584

TO BE ANSWERED ON THE 1°" AUGUST, 2017/ SHRAVANA 10, 1939 (SAKA)
FINANCIAL ASSISTANCE TO MAINTAIN LAW AND ORDER

2584. SHRI P. KUMAR:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the Government has provided grants/financial
assistance to the State Governments to maintain law and order;

(b) if so, the details thereof; and

(c) the steps taken by the Government to give more funds to the State
Governments for this purpose?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR)

(a) to (b): Since, ‘Police’ and ‘Public Order’ are state subjects as per the
Constitution, responsibility of adequately equipping the state police forces
lies with the State Governments. However, Government of India
supplements the efforts of State Governments by providing grants-in-aid
towards purchase of vehicles, security/surveillance/communication/forensic
equipment etc. under the Modernisation of Police Forces(MPF) scheme to
strengthen police infrastructure that is required to maintain law and order
and other exigencies. Moreover, under the MPF Scheme, weaponry is also
supplied through O.F.B to the States as per their Annual Plans & Strategic
priorities. The State-wise allocation under the Modernization of Police
Force(MPF) in the previous three years and current financial year is at
Annexure.
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(c): Other measures taken by the Central Government to assist the states
to modernize police forces include Crime and Criminal Tracking Network
and Systems(CCTNS), operating a nationwide Satellite network for police
communication, implementation of Emergency Response System, Cyber

Crime Prevention against Women and Children(CCPWC) etc.
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ANNEXURE
Allocation, Released and Utilization of funds to various State Governments under MPF Scheme
during 2014-15 to 2016-17 and the current year 2017-18.

Rs. in crore
2014-15 2015-16 2016-17 Current
Name of i
State 2017-18
Allocation Released | Utilized | A!10CU0N | Rejeased | Utilized Allocation | pejeased | Allocation
épﬂ;ﬁh 102.81 417 | 2987 22.68 32.56 1126 22.68 A 29.87
Arunachal 962 969 | 9.14 .64 3.05 0.00 3.64 269 479
Assam 6470 4329 | 3.06 2447 3.29 0.00 24.47 4.68 32.23
Bihar 6770 4908 | 3.20 95 62 26.57 0.00 25.62 10.15 33.73
Chhattisgarh 3,82 37.36 | 33.88 9.01 14.24 .71 9.01 173 11.87
Goa So1 186 | 107 0.95 013 000 0.95 0.18 125
Gujarat 62.69 7265 | 7285 | 5372 2875 | 2096 23.72 43.22 31.24
Raryana 813 2825 | 2825 | g4 AT 10.64 10.29 14.01
girr;c?ggr? | 8.59 575 575 3.25 044 0.00 4.88 558 4.28
Kashmir 97.79 10517110486 | 37,9 3588 1845 37.00 34.54 4873
Jharkhand 2 56 3452 | 33.03 a4 22.44 1131 8.54 164 11.04
Karnataka 94.03 103.65 | 103.65 35.58 39.45 2331 35.58 7204 46.85
Kerala 39.50 42| 3978 14.94 201 000 14.94 11.09 19.68
g;((jjg?m 66.45 °8.18 | 30.62 25.14 268 000 25.14 21.86 33.11
Maharashtra 11547 76.65 | 73.06 43.69 50.88 0.00 43.69 128 57.54
Manipur 23.40 2845 | 1331 | gg5 719 >43 8.85 8.37 11.66
Meghalaya 9.20 698 | 6.98 3.48 047 s 3.48 0.67 4.58
Mizoram 1171 19.03 | 19.03 4.43 541 481 4.43 8.12 5.83
Nagaland 26.33 31.39 31.39 9.96 13.78 12.44 9.96 18.05 13.12
Orissa 38.24 4292 1 4292 | 1447 1946 | 1254 14.47 26.22 19.05
Punjab 4025 3813 | 3813 1503 20.67 12.10 . 76 2005
Rajasthan 76.61 1025 | 68.33 28.99 3418 2922 28.99 34.54 38.17
Sikkim 434 357 | 357 164 0.22 0.00 1.64 1.96 217
Tamil Nadu 85,33 85.74 | 85.74 3231 63.9 29.70 32.31 89.24 42,54
Tripura 19.22 2269 | 15.79 798 7.00 2.26 7.28 14 958
Telangana 0.00 68.13 | 47.49 16.22 16.32 12.15 16.22 294 21.35
Uttar Pradesh 154.87 169.23 | 143.30 58.59 69.99 0.00 58.59 3.8 77.16
Uttrakhand 025 881 | 7.32 312 374 3.32 4.68 853 411
West Bengal 20.84 474 | 19.29 26.80 35.52 23.05 26.80 1231 35.3
Total 1375 01 139724 [1114.46| o0 o5 59468 | 259.02 £23.43 593.80 455 06
contingency 75.00 29.75 29.75 38.45
';)";?C?n(éity 50.00 45.00 41.82 45.00
PMU o 0.45
G/Total 1500.00 595.00 595.00 59402 769.00
. Utilization Certificates for 2016-17 and 2017-18 are not due.
. Releases to various States are subject to proper utilization and performance.
e  Release shown against the states include contingency, MCP, Supplementary and better performance incentive funds.
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